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C E N r R A (.. A DM I NI S I R A TIV F T R I (Um L
PRINCIPAL BENCH, NEW DELHI'

CP NO. 316/2002 IN
OA NO. 26 05/2000

I his the 6th day of August, 2002

HON'BLE SH. KULDJP SINGH, MEMBER (J)

S h I ■■ i G u r d 1 p Sing h
S/o S h. Go bind Singh
R / o B B -1 f , Jb n B k PsjT '.i
New Delhi.
(By Advocate: Sh. B.S.Mainee)

Versus

1  . S h r i s u b i r D u 1.1. a
Eiecretar y
M1 n i s t r y o f Qe f eriS e
South Block, New Delhi.

2. Shri Govind Sharm.a Tiwari:
Chief Administrative Officer
M i n i s t r y o f D e f e n c e
C-11 Hut m e n t. s, D. H. Q. po .
New Delhi-11001 1 .

3. Shri S.K. Sharma
Director
MfPD

H~Block, O.H.Q., P.D.,
Ministry of Defence
New Delhi-11001 1.

Peti tioner

Respondents

Gi ff? O E ffi? (ORM.)

By Sh. Kuldip Singh, Member (J)

No contempt is made out. However, the directions are

given to the respondents to decide the application filed by
the applicant regarding claim of his consequential benefits.

CP is disposed of.

( M. P. SINGH )
Member (A)
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